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THIA-HTAT F AT, FIT FT TEARAT I ST TH FEAT H ATHATT T THARIAT FAT 6 Torw saferd e
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(2) FTHEHAT T5F F AET § qrAha fT AT 1 JATUIAT 3T FIE FILATE ST FIEAGAT § TEFIT Tl HAT TAT &,
e T AT o (FATT AATIAE HIHTT AT AATI G 0l ToheT T3 H HAAGIT A5l (AT SITUIT |

(3) I HaH AATALAF T AT [AATEF Io hl TATH | Tl hel T THT A& il AT F AT AT AT
TR ST |RaTT SfiT TR S| TRATT O IUTad FHsAT STt 37 A= f@awel & forg st & Sosft |

(4) Tt FEr G g, TEqTast o seana e a7 argl fFrerws g e £ 7 RO e yrew wd ft €, eE g
UH THTE Tg TEeT A7 arg] A=t 1 Suetedy Frl Srusfy |

(5) ST T aiaTH F it qaHF-EHHT Feger g At i St

(6) a=Tia= AfATa, IS T AT FHAAHR! F AT TEEA] & He TAFEAS L1 & JrAfHT w1 JfF F =7 4,
FEAGHT T GATAT -0 % A=W, TEarasii & TR, GAGId FEAT § Hateq Tl 9% Fageatd =iET w7,
TIEATRd 3 & oI 9 yome 3 37 UeT Aoy g=aag % afserdt & g & foo fEfemme grm |

13. IV gU Raras.—(1) asnfaes afafy ar danfas d9a g w1 sttaary 7 eare, et srfariar & fiaw
o arer fAfAfde o1 Swea gu fGaras ST SadrEaT & ey & o e A7 gEaTed s T w7 gE ara
THAT ST g G T |

(2) H=T FHAFRT ATAFTE it T ATeAT Frears e steasta, afe srfera g, amwet aw a5t o 41 e & oo
AUy FAT AT, ST FIm, U B e ®, a=ries afuty av amreE d9e @ " § G St
e F:4T |

(3) STeT =T afffa a7 F=TieF 99 gTT ASATE T <F T2 8 S e AATLAT AT TALTH AT THTAE FT THAT &
A Farfeer il = st e % Gl geer & 59 § 39 afvaw ware i s & ager Gl s st g, Jefea
TqIET I AALAV AT HET FTAHRT STTAFTL T AT FT, ST AT FT (0T FATE AT AT F=09F G
I8H T4 =TT s "wrem F forw qe: e w o

14. J5H1 § IEAAT SEH F=qIq qahe(rehl Goars St §.—(1) ST qfa a1 ST T F7 AeqeT qrer T &
Treer srferpTiant a7 afafAfert v sodt Sowi § sufted ey % oo wifasra &% 7o | 7T =8 g st
STTAT 8, I TTSTHTIT IT TAAT & TATSA o (o7 TSTAAT T Tehal A Tohed (AT T TATAT e BT FITALT qGT 4T

(2) Fsrrtas "fafa =71 S e =R, settart a1 av quremdy sfafafert % arr dsfaes gaars aft fefofea
OfF & Femfee T3 it 99 & o sraeas aa7s, A T T, A7

(i) FAATS TTHT FTAAT AT T2 SHH UHT GAATS 00 ST @ 6l FrAgar § o 7 F IU0d g |
(if) =TT "fata =1 Fsrfa Ger UH gaars & S Frs At 78t o |

15. TRETAT GIRT FIETC— (1) TTHS T 2907 § ST sreAraeq= 27 A7 o 92 ==7 srae7= <7 sigt wfifafaa s=afEa
JoF  SATATT Al FAT AT FfE FATIAF FIATT 2@ IATAF Gt =T off ATHAT 21, F7 e TH T [Aaer wY, UF
TTET T T FAT Ik TaET | Fl TIL GTT TAFSTAF &7 7 AT i =7 F [fe i o 7emit |

(2) sufataaa (1) F srehiw af=fem g swara =t yreg o, nfRafy, Ssnfhs afaf =1 Ssnfhes o9 F gt F v
fAgTe gy sTEfaa oy ST 9% I oY THTET ST aTeqshe gl /A1 UAT TEdTd 1 916 T AT FI9 95F § qaeq1
% TEHT FIT fAtAted o @ o |
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(3) =fe sufaff=w (2) # zfafEe yeama a1 W=7 TF AT FAF ATHIT Tl 2ram g al S° AATAE FH(T AT
AT A7t 1 SATHT Aok H FTAEHT § T@T ST |

(4) =& fafeaw % sefe af=fera s seara a1 sreT T A1 w4 $iT TH gR=E w9y ST do%
FAGT § AEATord fRaT ST

16. @fa THERATE.—(1) =8 ATHS § 3T T AT AATIE T IT TR T T g7 g @rer arfesreor gy
FAT AT T HT € o ThaT g, FAT AT TF &1 A 307 sivfraweor, gamfeafy, dsmfas afafy =1 saf@es 9 g
TATHAT T FIART ATAHILT & (29l F eI Ffaf=aer  Fagat & Tawor § & yed & Iq¢ & oy syafeq @fHa
THT % 79 | T@d gu fohar ST |

(2) ZanfRata, asriee G9er AT JRATIE AT F reqer A o7 S THRAT & a1 § giua B S qor sutafaa (1)
F el FAT FT AT T I F @ AT G AT a=ATF qratad & Feras av Gt argy fGrows F awrwet e
ST

17. ASTAE TET A SRCT.—(1) I afffy a7 aares 9 aares ot a1 &R 16 a1 ffFew 17 #
fafatae whrmstt v sroeht qof Szt & sivfrga F:43r

(2) aF=rTtee |fafT a7 F5TiAE I9e @rer ITfEEwr it JaHTse 9T THTIT F o oIy qrfsrs T siRfiha 7 Tt 3q49
T ARty sEta % Jiae Jefes fooaeft s gema sifa fro o s e aw sifaw o= a9 & 93w
feogforTt o= fa=me T srom

(3) a=Tiee |l a7 I3 O it T H FIE ACTHT T AEATIT T HHAT |

18. a=TA% giafa a1 dnfAw t9e w1 g —(1) @rer grtaeRr #7 wrre, sfafEaw fi g 10 F 9 (7F) F
ATE H, I FH(T AT TATAE TFAT 6 TATET FIAHLT FT GEHL G99 6 (0 A@eTF THAT T&E FA & o
Iearht g | "fzarers ® A wxer § FMefofea aftafea g afFa 3 =7 aF & Sifva 71 g, st -

(i) @7 ITTETOT & &Il & FATTH STANT BT GIATHT FAT 3T ATATHFHATSA TAT THT FAT FHT 2T FIA T TTSTT
FATAT ;
(i) =TSl AT AATEAF TAT F e a1 R Tgeget w =2AT I8 w7
(i) TET FTF AT O STeasta AT TS, FATAF T AT F7F TR 6 N7 T AT 7 328 % Frga
ot &, dafera steger AT TRTHT FH FATE AT
(iv) 2% F F1dgw § FiEAfera g
(F) I & ATAT T AT
(@) forar o fAfeeai o sivfra T &1 st
(2) TG Ik SIHTUT & THT G ATTAFIIT FHT JqET5e 92 qree /T IO |
19. TMUNFAT.~ (1) FATAF FHTT, TS Tt 7T w1 T & TEEAT T FF T F TEERT F a1 J7
SETRT F T H HE HIA AT AT (Aot g7 BT TEe T 0 @rer STeeor g1y "Hatead Jr w6 w9 H
fafere =7 & forfeed 15 gEmT T2 21 ST |
(2) F=rfee afafa, asie d9at i F1F a9t F el o7 w1 GEET F AW AT AT AT TAH F ®T H FF FA
Tl T FAArast gt || 7 T AR o geqray #3397 |

(3) a=fe wfufy, a=mfaes et e w1 "a3El & Taedl i F1F T F AN o7 a7l AT TeThi & & § F1F 7

AT AT TS I FASHHTA il THITH & THT ST I TIAATAAT & T % AT AT ATAT TR TAAT T Thed

TEl T |

20. TE@dAl- (1) IATE A, SS90 G9at 6 w9 Gggr AT arg] AU F gEeq AIEAr-3 H§ AT
Iuafara witagar & =S aqg=T 4 7 6t Bat & arfiw g #31 F g B off agd v e 9w wEd"
FTF FEA AT AT &, ST ITAT FAT 8 T AT a1 IT61 F< AT B T 7 S ITh1 FAqeAAT 9T ATAged 97
TTAAT § T FIS UET TAA T AT T AT ST S IThT TAA=AT I Ao TATH ST 21
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(2) a=rf== afafa, asTee et a1 w1 9HgF A7 TAT a1 AATHAT F TEGET TAF 5% H AGEAN-5 | AT ITSTT
2o it AT Jroo #3397 ST FEga F 981 & G § 39! FaqeTdT 9 Yadhd TA7 ST areit THet ST aeit|
21. eI —astas afafa a1 dsas 49 F qee #1 @rer GTEEer g GET T Sfgw g yw)qd
T I¥ AT AIUTS, FATAEF Gt J7 H1F T 6 F1F § TATAT TEETT Tai FE 6 o7 77 T a0t §
AUTEAT T2 o oI sreram UH 1 ST @rer GTieaewr & fgat a1 Meeet o odt & Gy 7 8, & o gemr ar agar
ST FT | AT IS TEET I8 ART FIAT FATEal § G TITIH0T, T HIEFHT ATRET 6 TEqrd I HF Hd g0
STLIATT AT AT FTS GTT TTTEFHLOT FIT & T2 €, H | Tiaeamae & e w2 @ |

22. griee.— T o o7 d=fae oy Fe ¥ o Semfae atwfa ar Sefae Gaer 1 steger syl e ar
o o ave T # F Oy, asie F AT qu FEAERET ATIFHET B TET FE 6T, ST UH TE H
ATIFAT Uxg AT F Fole % qA1T ATAIST FHY TR TATMY, TZ THH TTEFHLT FIRT THI-T9T IT AT TRd T ST
AT |

23. =T & TS SR FoF Fe.—(1) FATF qrfa, T, FEaagai a1 Rured 6 9550 & a9 § 9241 1 1]
frero=it sreram et g aga o 1w A s fRees =t & gl o= ARt F s § arer arfaeror g
¥ T |

(2) F=Tta afafa, F=reeE G, w1 aggt 47 a1g] Fausi #1 do% ° IuRyd g % o g e a1 39 9 F
forT =% goITe F9F a5 e "aw i Ao |

(3) A=A FfAfa A1 J=Tiee 49 a1 FaHE F NleT a7 #7 92F § IUTEAT grae uTe? & =7 § Ffeq & Adgq
F form weaes faw = 39k 9T o forw &1 gere w9 7 srfa s A "aw R st

AT |
[t 6 (1)(ii) 2f]
Farfas T ¥ forg sufaem
Femtaes afufa/EAsE ee/Fr aag s s a7 et seT § seqa w4

1. ofis : [@Ter ITTEReo/avae/aeh aTeaT] ST §.: [689 §.] g0 aqad 9 Fidsd g=ar [T geT
Ivaferd g=ar #7 ofidw 71 "dad f Faee sea:eartig #3] 9% aAqrEE Giuty, aareEE = 71 w1 a9g [09 w7 A
Fq:ETiog ] &t T

2. §&T : T FT U HeTd €T T AT ST 62 ¥ ey & 75 97, Fegw yafattad @t gr | Fod a8 w0g
® F FHIAT FAT AR T daer ordt G STTRT F Fq€ 9T Fle seqeiera Rafq Sees seasia = 17 griaane
THATAT T FATAAAT AT AT ATATHTAT AT AT ATTH STFH (FLT0T & o7 S IHATAF GAAT 0l SraeqTwmar

FAT Tt 2, AT &, FT AT 2 AT
3. IV 3K "ae ¥ FAaee ; @rer srrereneor a7 Rt v ToremT g 79T STEtEal

4. fRega Rt ; areatas Sifew Ryt @ & 59 guar geanfia 6 72 siw B Geras v a7 % o qa-
FHITT HTAT 4T

5. faffamas gureme fRgwor ;7o gfwfea aramom: a1 ARy 9 § saaqers F weer § w1 § @49t ofwmy
IERTH

6. fAs=e siix FRreTiRst

7. SoUEES TF (TAT) I FI, (T FE 3)

8. WAGTHIU : HIHAT ST TAGTHI T T o0 T2 T AT & |

9. ATIEAPIT : T AT BT, T ! AT AT A= Bregid T8 T 73 & g (I 396 TR 37 8) & 941 %
AT ATIEFI |
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aqg=T

[T 19(2) afE)
UREIECIECTRIER )

ATH D e

I

[] @T=r ITTEFeoT 7 qae

[] Fear TATEHTT AT T TaeT

[] a=res afef w1 Teer

| 9T Gt T qEE A

| T FEEHE T G5

| LR DR ERLEREIR))

H HTOT FAr g o TOeaar & Safed areaar 97 A9 g | § T FAar g qr @rer T i qrad e § 7Y
FATRaATTl % TROMH T d STRrd SITHERT Yohe T F3 & T areqdy g ofie § T Ry Toehia Sl S&e T Fi
T ITAST F2AT g | § S0 af07q (Ml & o7 gaeat a1 =7 [0Sl g7 981 % a0 &A= 6t 1% a7 fofag &1 &
&I T T2 AT AT T THfT 7 S T F31

AT oo BTttt ¥ 3T 9T |
s L RO
gt il
[FrfRw 20 (1) 3f%)
FIREF-GHEIRCIE M)
C 15 [T
T

| S T JA T qEE T
| - T HAHE T T
| LR R ENLEREIE))

H mrer arfeor it Joai § Iufead g o wrr o & forg a9y givreres s i Gl argdt wama & garfaa
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[T 111 /4/31ET./335 (187-77)]
MINISTRY OF HEALTH AND FAMILY WELFARE
(Food Safety and Standards Authority of India)
NOTIFICATION
New Delhi, the 2 December, 2016

F. No. F.1-63/FSSAI/Tr. Business SC and SP/Reg/2045Nhereas draft of certain regulations proposing to
make in supersession of the Food Safety and Stdsdamthority of India (Procedure of Scientific Coitt@e and
Scientific Panels) Regulations, 2010, except gsaats things done or omitted to be done before supbrsession, were
published as required by the sub-section (1) ofiae®2 the Food Safety and Standards Act, 20060£32006), vide
notification of the Food Safety and Standards Arthoof India, number F. No. F.1-63/FSSAI/Tr. Busgs SC and



[9rT 1 —@vs 4] RA R ST ¢ ST 11

SP/Reg/2015, dated the"LBlay, 2016 in the Gazette of India, Extraordind®gyt I1l, Section 4, inviting objections or
suggestions from the persons likely to be affetiedeby, before the expiry of the period of thislgys from the date on
which the copies of the Official Gazette containihg said notification were made available to thblig;

And whereas the copies of the said Gazette were rmegilable to the public on the*8iWay, 2016;

And whereas the objections and suggestions retdieen the public in respect of the said draft latans
have been considered by the Food Safety and Stsdathority of India;

Now, therefore in exercise of the powers confebgdlause (d) of sub- section (2) of section %&reith sub-
section (4) of section 15 of the said Act, the F&adety and Standards Authority of India hereby esathe following
regulations, in supersession of the Food SafetySiaddards Authority of India (Procedure of ScigmtCommittee and
Scientific Panels) Regulations, 2010, except apems things done or omitted to be done before suglersession,
namely:—

Regulations

1. Short title and commencement (1) These regulations may be called the Foodt$aind Standards Authority
of India (Transaction of Business and Procedurestifie@ Scientific Committee and Scientific Panels)
Regulations, 2016.

(2) They shall come into force on the date ofrtpeblication in the Official Gazette.
2. Definitions—(1) In these regulations, unless the contextretise requires,-

a) “Act” means the Food Safety and Standards Act, 28@6of 2006);

b) “Chairperson” means the Chairperson of the Scienfibmmittee or Scientific Panel as the context may
provide for;

C) “Chief Executive Officer” means the Chief Executi@ficer of the Food Authority appointed under
section 9 of the Act;

d) “Food Authority” means Food Safety and Standardshérity of India established under section 4 of
the Act;

e) “Invitee” means a subject matter expert, who maynvéed to share his knowledge on the subject and

ceases to continue his association with the Séie@ommittee or Scientific Panel on completiontioé
limited purpose of such invitation;

f) “member” means a member of the Scientific Committee Scientific Panel and includes the
Chairperson;

0) “Scientific Committee” means the Scientific Commétconstituted by the Food Authority under section
14 of the Act;

h) “Scientific Opinion” means a scientific output givey the Scientific Committee or Scientific Panel;

i) “Scientific Panel” means the Scientific Panel eksaled by the Food Authority under section 13 @ th
Act;

) “Schedule” means a Schedule appended to theseatiegsl.

(2) Words and expressions used in these regulagindshot defined, but defined in the Act, shallééve
same meanings respectively assigned to them iAd¢he

3. Appointment of Members of the Scientific Committeeand the Scientific Panelsand their term of office.—
(1) The Food Authority shall ensure high level dfllective scientific competence and expertise while
appointing Members of the Scientific Committee #mel Scientific Panels so as to ensure that thetitwtien of
the Committee or the Panels reflects the diveditgcientific issues and approaches in India ireotd fulfill
the mandate of such scientific expertise.

(2) The term of the Scientific Committee and the SdfienPanel shall be for a period of three yearsrfrihe
date of notification of their constitution, excdpt the reasons to be recorded in writing.

(3) No member shall be appointed to the same Committed@anel for more than two consecutive terms,
except for the reasons to be recorded in writing.

(4) The term of office of a member appointed to theeBiiiic Committee or the Scientific Panel on a date
after its notification but before the expiry of tt¥m, such member shall continue to remain the lpeerof such
committee or panel for the remaining term. Subjecub-regulation (3), he shall be eligible foraggpointment
for fresh term in order to maintain continuity.

(5) Each Scientific Panel shall comprise of as many bemas required but the total strength of a Pstredl
not exceed eleven.
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(6) The process of selection of members of Scientifion@ittee and Scientific Panel may be as per the
guidelines laid down by the Food Authority from &rto time.

Working Groups.—(1) The Scientific Committee may constitute workgn@ups consisting of members of the
Scientific Committee or Scientific Panels and alswlude therein such number of external experts,
particularly, in the case of subjects which do fiaditwithin the competence of any of the Scientfanel or on
multi-sectoral issues falling within the competen¢enore than one Scientific Panel. Such workingugrshall

be constituted on the recommendations of the Céesgm of the Scientific Committee with the approabthe
Chief Executive Officer.

(2) The Scientific Committee shall also nominate orapipthe Chairperson of the working group:

Provided that the number of external experts inogkimg group shall not exceed fifty percent of theal
members of the working group.

(3) The Scientific Committee shall entrust working grewith tasks which are clearly defined throughrthe
terms of reference, including the time-frame withinich such tasks are to be accomplished.

(4) The Scientific Committee shall coordinate the fioruhg of working groups and ensure that the tasks
assigned are completed within a specified time-&am

(5) Working groups shall report to the Scientific Cortteg and shall be chaired by a member of the Sfieent
Committee or Scientific Panel.

(6) The Working Group shall cease to function on comifqheof the task for which it was constituted.

External Experts.—The Scientific Committee or the Scientific Panelyniavite external experts possessing
relevant scientific knowledge for an identified Kagsssue or agenda item. The Chairperson of thenSi&ic
Committee or Scientific Panel may identify exteraaperts from the list or pool of experts maintdirie the
Food Authority or after carrying out a search imswaltation with other members for the required cetapce.

Rapporteurs.—(1) The Scientific Committee or Scientific Panels Working Groups shall designate a
rapporteur from among their members with the apglro¥ Chairperson of the Committee or Panel or Wayk
Group, who shall prepare within the specific tinegipd, the following, namely:-

0] record of the outcome of the discussion antdthnical agenda; and
(i)  scientific opinion thereof in the format gineén Schedule-1

(2) The work of the rapporteur will be terminated asrs@s the Scientific Committee or Scientific Panel
adopts the report or the opinion.

Delegation of responsibilities.—Fhe Scientific Committee and each of the Scient®iznels shall elect or
choose a Chairperson from amongst themselveselCthairperson of the Scientific Committee or Sdfent
Panel is not in a position to discharge the fumdjcsuch Chairperson may be replaced by anotheterehny
consensus, who shall thereafter perform the funstiof the Chairperson of such Scientific Committee
Scientific Panel.

Requests for Scientific Opinion.—1) The Chief Executive Officer shall make requetststhe Scientific
Committee or Scientific Panel for scientific opinim the following manner, namely:-

(i) for tasks on multi-sectoral issues falling it the competence of more than one panel andsoesswhich
do not fall within the competence of any of theedtific Panels, to the Scientific Committee; and

(ii) for tasks mandated to an existing or new Bifie Panels constituted from time to time by theod
Authority.

(2) The Scientific Committee may also be requestegrovide guidance on procedures, methodolognes a
such matters that provide harmonised approach @msistency in the scientific outputs of Scientfianels.

Meetings of the Scientific Committee or Scierfic Panel.—1) Depending upon the number of tasks
identified, theScientific Committee and Scientific Panels shadinph schedule of their meetings for the ensuing
calendar year in consultation with their respec@mirpersons.

(2) Unless a meeting of the Scientific Committeehe Scientific Panel is fixed in the previous magitself,
then, fifteen days notice for a meeting of the Cotiea or the Panel shall be given to the membefaréehe
date of the meeting.

(3) The notice for cancellation of a meeting, wieetbicheduled in advance or otherwise, shall bengatdeast
five working days before the date of the meeting.

(4) In case of urgency, meetings of the Scienfizmmittee or Scientific Panels may be called atrtsin
notices with the prior approval of the Chairpersoncerned.
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10.

11.

12.

13.

14.

Approach to work and prioritisation.—(1) The Scientific Committee and Scientific Parnialshe meeting at
the first instance shall identify the tasks invalven any particular agenda and assign the taske@warious

members individually or in groups, with timelines fcompletion of such tasks and these tasks shellide

relevant research, published studies or literatueéated to the available scientific evidence foe risk

assessment required for the identified and assitas@ and the scientific opinion thereof.

(2) As provided in the Act, the Scientific Comméter Scientific Panel shall afford an opportunifysoientific
presentations to the represenatives of concerrgiry and consumer groups in one of its initiabtireys and
take the scientific literature submitted by them record for consultaion in forming its opinion asdch
representatives can not influence the decision mggiocess of the Committee or the Panel.

Quorum and Consensus.£2) No business shall be transacted at a meetinpeofScientific Committee or
Scientific Panel or Working Group unless at least third of its members are present including thaitperson
of the Scientific Committee or the Scientific Parial case the Chairperson is not able to remain ptestea
meeting so convened for any reason, whatsoevemémbers present may elect one from amongst theessel
to be the Chairperson for that particular meetind ansact the business.

(2) If at any time the number of members present amesting is less than the quorum as specified in
sub-regulation (1), the person presiding shall actjaghe meeting after informing the members ofdhte, time
and place of the adjourned meeting and it shatietifgon be lawful for the person presiding at sutjowrned
meeting to dispose of the business intended toamsdcted at the original meeting, irrespectivéhefnumber

of members present.

(3) The Scientific Committee and Scientific Pargiall adopt opinions by a majority if a consensaisnot be
reached on any issue. However, the difference mi@p shall be duly recorded.

Agenda.—1) The draft agenda of the meetings of the Sdier@fiommittee or Scientific Panels shall be drawn
up by the Secretariat and shall be circulated tmbees at least ten working days before the meeting.

(2) The agenda shall be prioritised and adoptdatieabeginning of the meeting and no business, wisictot
included in the agenda, shall be transacted atetingeof the Scientific Committee or Scientific Rgrexcept
with the permission of the Chairperson.

(3) Any related urgent questions or issues maydeatified and included in the agenda at any timeh wie
permission of the Chairperson before the end ofitbeting, and the agenda shall be deemed to beietbth
that extent and carried over to deliberations.

(4) Wherever possible documents including reports amadt @pinions prepared by a rapporteur or external
expert, shall be made available to the membersatainal experts one week before the meeting.

(5) Time-limits for the delivery of scientific ogons shall be decided by the Chairperson.

(6) The Chairperson of the Scientific Committeeje8tific Panels or Working Groups shall make specia
efforts to encourage the electronic mode as thmaarsi working mode among members, through exchafige o
emails relating to agenda, circulation of documeteisensus building on matters relating to thkstassigned
and such exchanges shall be valid for the purpbeecords of transactions.

Emerging issues—(1) The Scientific Committee or Scientific Panalgy draw the attention of the Chief
Executive Officer to any specific or emerging is$akling within its jurisdiction which it considersan pose an
imminent or potential risk to consumer health.

(2) The Chief Executive Officer shall determine thction to be taken including, if required, makagequest
for a scientific opinion or report on the matter.dny event, the Scientific Committee and the SifierPanel
shall be apprised of the decision taken in the enatt

(3) In cases where a scientific opinion has been texddey the Scientific Committee or Scientific Pavethich
may comprise any unintended or inadvertent ommissiand which come to the notice of any membehef t
Scientific Committee or Scientific Panel at anygstdbefore it is given final effect, the member cmned shall
communicate his observations thereon to the Chiefcitive Officer, who shall in turn refer the matte the
Scientific Committee or the concerned Scientifia&ldor its reconsideration and resolution.

Access to meetings including technical hearing—1) The Chairperson of the Scientific Committee or
Scientific Panel may authorise officers or représtares of the office of the Food Authority to beegent in the
meetings. If invited to do so, they may assisttfer purpose of clarification or information but Bheot seek to
influence the decisions.

(2) The Scientific Committee or Scientific Panelymmganise scientific hearings with individualsfipeners or
other stakeholder representatives, if consideretkssary for the completion of a scientific opinionthe
following manner, namely.—

(i) hearings shall be clearly indicated in the timaflenda or minutes of the meetings in which such
hearings take place; and
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15.

16.

17.

18.

19.

20.

(i) the Scientific Committee or Scientific Panéladl not take any decisions during such hearings.

Business by circulation.—(1) In the event, where a matter is urgent or necessiiacussion at a meeting and
where circumstances do not permit to meet immelgiade if the Chairperson of the Scientific Comragtor the
Scientific Panel so directs, a draft opinion ortatesment may be referred to its members by citiculeof
papers either electronically or physically.

(2) Any proposal or draft opinion or statement circathtinder subegulation (1), on being approved by one-
third of the members of the Scientific Committeetlor Scientific Panel, as the case may be, sha# bffect
and binding as if such proposal or draft opiniorstatement was decided by the majority of membethé
meeting.

(3) If the proposal or draft opinion or statement i$ approved as specified in sub-regulation (2),dhme
shall be placed on the agenda for the next meefitige Scientific Committee or Scientific Panel.

(4) Each proposal or draft opinion or statement citedaunder this regulation and the result of such
circulation shall be included in the minutes of tbkkowing meeting

Accelerated Procedures.—(1) In this case the response may take the form sfatement or opinion by the
Food Authority adopted either by the Scientific Goittee or the relevant Scientific Panel, the depalent and
adoption of the  statement or opinion shall be uadten by the Scientific Committee or the Scieatfianel,
as the case may be, as far as possible in accarddticthe Terms of Reference, under the direstiohthe
Chief Executive Officer and taking into account lingited time allocated for the response to thergue

(2) The Chairperson of the Scientific Committee or 8uéentific Panel, as the case may be, shall berirdd
of the query and the process and the experts fl@nScientific Panels or the Scientific Committeeaoly
external experts may be consulted before finalifliregstatement under sub-regulation(1).

Adoption of scientific opinions—(1) The Scientific Committee and the Scientifianels shall adopt the
scientific opinions at their plenary meetings ar th procedures specified in regulation 16 or reguiat 7.

(2) The Scientific Committee or Scientific Panel mayjgida preliminary opinion to be published on th@do
Authority’s website inviting scientific commentsdeuggestions within a period specified therein stmall take
into consideration the comments received in forniigdinal opinion.

(3) The opinions of the Scientific Committee armmiestific Panels may include any minority opinion.

Secretariat of the Scientific Committee anthe Scientific Panels.—£1) In pursuance of clause (d) of Section
10 of the Act, the office of the Food Authority HHae responsible for providing necessary suppofactilitate
efficient functioning of the Scientific Committeench the Scientific Panels. Specific duties of ther8mriat
shall include but not limited to the following, nafy:-

0] ensure best use of the Food Authority’s resourndspéan to meet priorities and time-lines;
(i)  provide information on the legislation or policypasts or queries or scientific opinions;

(i)  prepare the draft agenda including background iéion and minutes of the meetings for
the Scientific Committee, Scientific Panels or Wng Groups, in consultation with
respective Chairperson;

(iv) the minutes of the meeting shall include:
(a) list of participants; and
(b) record of decisions taken and opinions adopted.
(2) The minutes may be posted on the Food Authenitebsite after their adoption.

Confidentiality.— (1) The members of the Scientific Committee, thee®dfic Panels and the Working Groups
and the external experts participating in the Wgk{Groups, or acting as observers, shall not desdgy
information, to third parties, specifically, iddied by the Food Authority as ‘restricted or cowfidial.

(2) The members of the Scientific Committee or Scienffanels or Working Groups and external experts
participating in the Working Groups or acting assevers, shall sign a declaration of confidentiabis
specified inSchedule-I1.

3) The members of the Scientific Committee, tlide&ific Panels and Working Groups and external
experts participating in the Working Groups, oliragas observers, even after their duties haveedeahall not
disclose information of any kind covered by theigdiion of professional secrecy.

Independence.—1) The members of the Scientific Committee, the SdierPanels and Working Groups and
external experts shall undertake to act indepehd@iftany external influence by making a Declaratiof
Commitment as provided i8chedule-1ll and an Annual Declaration of InterestsSohedule-1V, indicating
either the absence of any interests which mightdisidered prejudicial to their independence or @ingct or
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indirect interests which might be considered prigjadito their independence.

(2) The members of the Scientific Committee, SifierPanels and Working Groups and external expert
at each meeting shall make a Specific Declaratibinterests as provided i8chedule-V which might be
considered prejudicial to their independence iatieh to the items on the agenda.

21. Replacement.-/A member of the Scientific Committee or Scientiflanel may be removed or replaced by the
Food Authority, on a proposal submitted by the €Rieecutive Officer, for not contributing effectilyeto the
work of the Scientific Committee, Scientific PanelsWorking Groups ofor absence from three consecutive
meetings, or for actions in conflict with the Foédthority’s interests or terms and conditions. Ifrember
wishes to resign, the Food Authority, acting onrappsal by the Chief Executive Officer, may appant
replacement from the reserve list, if any maintdibg the Food Authority.

22. Conferences.- their quest for obtaining scientific opinions ansubject, the Chairperson of the Scientific
Committee or the Scientific Panel may submit a peap for organising a conference on a topical issue
subject, along with the budget therefor to the Cliigecutive Officer, who may, in turn, approve sugh
proposal with a maximum budget upto fifteen Lakpe®s. However, this amount may be reviewed by the
Authority from time to time.

23. Reimbursement of expenses and sitting fees(t)- Travel and subsistence expenses incurred byb@esror
external experts or rapporteurs in connection withetings relating to the Scientific Committee, 8tific
Panels, Working Groups or external experts shatebmabursed by the Food Authority in accordancénliese
regulations.

(2) The members of the Scientific Committee, Scientfanels, Working Groups or external experts sleapdid a
sitting fee of four thousand rupees for each dapyast thereof for attending a meeting and thengjtfee may be
reviewed by the Food Authority after every two year

(3) The rapporteur member of the Scientific Committethe Scientific Panel or the working group shalgaid an
additional honorarium of two thousand rupees facharging the duties as a rapporteur for each dpacd
thereof for meeting attendance.

Schedule - |
[ Seeregulation 6(1)(ii)]
Format for Scientific Opinion

The Scientific Committee/ Scientific Panels/ woxkigroup shall submit its scientific opinion in tfe@lowing
format:

1. Title: Opinion of the Scientific Committee, Scientifiafel or working groupifisert name of Panel] on the task
query [inserttitle of query or term of reference provided by Authority] on a submission byFood
Authority/Government/Self Tasking] Request NofReferenceNo]

2. Summary: It should be a brief [1-2pages] summary of the wmwin reflecting the background, terms of
reference and conclusions. The conclusions shdelarlg state whether there is any evidence of asafen
condition or none at the level of use along witihditions attached including the possibility of héuheffects
on health but scientific uncertainty persists oe theed for further scientific information for a raor
comprehensive risk assessment.

Background and Terms of Referenceas provided by the Food Authority or any other staitder.

Detailed Assessment:The actual risk assessment section on how thenmion was evaluated and which
issues were considered of key - relevance for pligian.

5. Regulatory Impact Analysis: Measurable outputs relating to mitigation of healflthe population in general
or specific segments as identified.

Conclusions and recommendations
Statement on minority opinion(s), (if any)
Documentation A list of the references and documentation oncWhhe opinion is based.

© © N o

Acknowledgement: If applicable, an acknowledgement with the nameghef working group or external
experts who prepared (or made contributions toyltaé opinion.
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Schedule-lI
[Seeregulation 19 (2)]
Declaration of Confidentiality

Name:

Position:

[ 1 Member of the Food Authority

[ 1 Member of the Central Advisory Committee
[ 1 Member of the Scientific Committee

[ 1 Member of a Panel on

[ 1 Member of a Working Group on

[ ] Other expert (external) on

| hereby declare that | am aware of my obligatiorréspect confidentiality. | know that | am obligedt to divulge
information acquired as a result of my activitiesHood Safety and Standards Authority, and | hereijertake not to
divulge any such confidential information. | shall$o respect the confidential nature of the opisiexpressed by other
Members of the bodies indicated above or other xjgiring discussions in meetings or provided iitten form.

Done at: on Signature
Schedule-l1ll
[Seeregulation 20 (1)]
Declaration of Commitment
Name:
Position:

[ 1 Member of the Food Authority
[ 1 Member of the Central Advisory Committee
[ 1 Member of the Scientific Committee

[ 1 Member of the Scientific Panel on

[ 1 Member of a Working Group on

[ 1 Expert (external) on

| hereby undertake to make all reasonable effor@ttend and participate in the meetings of thedFothority and to
act independently and in public interest, withoeinlg influenced by any external influence.

Done at: on Signature:

Schedule -1V
(Seeregulation 20(1)]
Annual Declaration of Interests

(Please note that high quality of scientific expertise is by nature based on prior experience and, therefore, having an
interest does not necessarily mean having a conflict of interest)

Name:

Position:
[1] Member of the Food Authority
[1] Member of the Central Advisory Committee
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[]
[]
[]
[]

Member of the Scientific Committee
Member of a Scientific Panel on

Member of a Working Group on

Other expert (external) on

Information on direct or indirect interests of relevance to the mandate of the Authority:-

(1) Direct interests (financial benefits arising frdior, example, employment, contract work, investmefatss etc.)
(2) Indirect interests (indirect financial, e.grants, sponsorships, or other kind of benefits):

3) Interests deriving from the professional atigg of the Member and his/her close family Mensber

4) Any membership role or affiliation in organimans/bodies/club with an interest in the workirfglee Authority:
(5) Other interests or facts that the undersigrmatsiders pertinent:

Declaration: | declare that the information provided above igtand complete.

Done at: on: Signature:

(Please attach additional sheets whenever required)

Guidelines for Annual Declaration of Interest

1)

(@)

3)

(4)

Any financial interests or benefits, including hiolgl of stocks and shares, equity, bonds, partnershi
property interests relevant to the Food Authoritylandate. Financial interests connected with aipery
investment scheme contracted prior to membershipterests in unit trusts or similar arrangementsii
not, in principle, be of particular interest, prwig that the member has no influence on financial
management.

Professional experience in the last five yearsfield relevant to the Food Authority’s mandateisTshould
include all work, irrespective of whether the aitids have been subject to regular or occasional
remuneration (Board membership, executive or natetive directorship, employment, consultancy,
contractual interests, and traineeship).

Interests the member may have had in the pastgwiog legal proceedings relevant to the Food Autyisr
mandate, with an indication of their implicatioase to be declared.

All assistance and support received by private @ualic undertakings or bodies are to be declardurav
they are associated with direct or indirect peayniat material benefit and which have a bearinghentopic
of the Scientific Committee or Scientific Panel.€Bk include grants for study or research, fellopsar
sponsorships for the last five years.
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(5) Participation in public interest groups, professiosocieties, clubs and organisations which mayehav
agenda relevant to the Food Authority’s mandate tse declared. The role and position held is tgdteout
clearly.

(6) Close family member includes spouse or partnerdapendent children living in thesame household.

(7) When declaring interests, member should consiggersients of personal opinion on issues relevant
the questions addressed by the Food Authoeity, ( Publications, public statements); employmant
family (e.g. the possibility of any indirect advagé or any likelihood of pressure could arise mfrothe
member's employer, business associatesnroediate family members).

(8) The Food Authority recognises that scientific exigerunderpins the fulfilment of its mandate aasks and
that the quality of such expertise is inherenthgdzhon prior experience. An “interest” declarsechot
automatically considered to be a conflict déiast. Interests of an intellectual naturecamsidered as
indispensable to safeguard the quality@metall balanced objectivity of the scientific work

(9) The details of interests declared may be kept denfial by the Food Authority unless its disclosige
necessary to establish objectivity and independehtige member involved.

Schedule - V
[ Seeregulation 20(2)]
Specific Declaration of Interests

(Please note that high quality of scientific expertise is by nature based on prior experience and that therefore having an
interest does not necessarily mean having a conflict of interest)

Name:

Profession

Meeting of the Food Authority

Meeting of the Central Advisory committee
Meeting of the Scientific Committee
Meeting of Panel on

Meeting of the Working Group on

Meeting dates

Venue

Sr. No. Agenda ltems Whether the member has a conflict of
interest. (YES/ No)
If yes, please provide details to enable
the chair to take a decision.

Declaration: | declare that the information provided above igtand complete.

Done at: on Signature:

PAWAN AGARWAL, Chief Executive Officer
[ADVT.—III/4/Exty.I335 (187-Q)]
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